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COUNCIL OF STATE.
Wednesday, the 20th February, 1924.

The Council met in the Council Chamber at Eleven of the Clock, the
QDnourable the President in the Chair. *

QUESTIONS AND ANSWEE8 .
F okestry  E du catio n .

100. The H onourablk M r . PHIROZE C. SETHNA : Will Govern­
ment be pleased to state what action they have ttien or intend to take on
the Resolution on Forestry education passed by the Council of State on 19th
September 1922? ♦

Thb H onourable S ir NARASIMHA SARMA: The Government of
India have prepared a ncheme for the joint training of Indian Forest Ser­
vice recruits at Dehra Dun which will be submitted to the Secretary of
State for orders as soon as the Standing Finance Committee have approved
the financial expenditure involved. I may say in continuation of the an­
swer J  have just given that the Standing Finance Committee has agreed
to it, and a despatch is being sent.

T r ain in g  of F orest  O f f ic e r s .

101. The H onourable M r . PHIROZE C. SETHNA: Will Govern­
ment be pleased to state—

(а) if it is a fact that they complained to the Secretary 6f State in
1920 of the “  inadequacy of training ”  of their Forest Ofl&cers,
as stated by Professor Stebbing of Edinburgh in the “  Natur# "
of December 2nd, 1920;

(б) what steps they and the Secretary of State have taken to ensure
that the training of Forest Officers in future is adequate and
efficient;

(c) if it is a fact fliat there is no organised training of new Forest
recruits on their arrival in India;

(d) if they are aware that Mr. Perre^, the Director of the Dehra Dun
Institute! says, Practically nothing is done to train the
newly arrived Forest Officer to help him in the study of Indian
conditions and problems and further that “  this is a far
more important question than the higher course of training
contemplated at the Oxford Central Institution ’ ’ ;

(•) if they have considered the question of the dtjsirability of institut­
ing a special advanced course m Indian Forestry at Dehra Dun
as suggested by Mr. Perre^; and

(/) if it is a fact that Mr* Perre^ thinks that such a course can bo
Budcessfully instituted at Dehra Dun?
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T h e  H onourable S ir  NABASIMHA SABM A: In view of the answer
given to question No. 100 it is presumed that the Honourable Member
will not want an answer in detail to this question. It may be stated that
the Government of India are how advised that the opening of the economic
workshops, etc., at Dehra Dun has introduced a new factor into the pro­
blem and that facilities now exist there for the highest form of training.

T h e  H onourable  M r . PHIROZE C. SETHNA: May I ask a supple­
mentary question, Sir? Within what time does the Honourable Member
expect a reply from the Secretary of State?

T h e  H onourable  S ir  NAKASIMHA SAliM A; ITie despatch has not
yet gone, and therefore I cannot say how long it will take to get an answer
from the Secretary of State.

T h e  H onourable  M r . PHIKOZE C. SETHNA: May we know, Sir,
when it is likely to go, and under ordinary circumstances uithin what time
a repK might be expected?

T h e  H onourable  S ir  NARASIMHA SARMA: The despatch is likely
to be sent Home to-morrow or next week. We hope to do so. Ŵ > have
disked for early instructions, and it rests \̂ nth the Secretary of State to
digest the whole subject and pass orders. _

€ o st  of T elbo r am s  sent  by t h e  G overnor  G eneral  an d  th e  G over nor
G e n er al ' s 'C ou n cil  to th e  S ecretary  ok S t a t e .

102. T h e  H onourable M r . PHIROZE C. SETHNA: Ŵ ill Govern­
ment be pleased to state under what heading or headings in the general
budget are included the costs incurred for telegrams— •

(а) from the Governor General personally, and also
(б) from the Governor General s CouncU to the Secretary of State?

T he  H onourable  M r . A. C. M cW AlTERS: The cost of personal tele­
grams from the Governor General to the Secretary of State and of official
cypher telegramR from the Governor General in Council is met from the
provision for ‘Contingencies— Postage and Telegram Charges’ in the
bullget estimates of the Private Secretary to His Excellency the Viceroy
under the head ‘22— General Administration.' Expenditure on other tele­
grams from the Governor General in Council to the Secretary of State
is included in the provision for ‘ ' Contingencies—Postage and Telegram
Charges”  in the budget of the respective departments of the Government
of India Secretariat under the same major head. ^

I m perial  R esearch  iNsriTUTE at DELm .

103. T h e  H onourable  D r . S ir DEVA PRASAD SAEVADHIKAHY:
(i) Would the Government please state what progress has been made

regarding the work of the Imperial Research Institute at Delhi? If any
scheme has been prepared, would the Government please lay it on the
table?

(ii) In what particular branches of medicine is research work proposed
to be carried on at Delhi? If it is to be chiefly in Tropical Medicines what
clinical materials would be available at Delhi?

(iii) Is there to be any correlation between the work at Delhi and
<3alcutta? If so, in what manner, and to what extent? .
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(iv) How are Besearch workera proposed to be recruited?
(▼) Are Beaetoch students proposed to be trained by the Research 

■workers? If so, to what extent and fyom what fields?
(vi) If such work cannot be conveniently carried out without contact 

with post graduate teaching work, bow is such teaching work proposed to 
be provided at Delhi?

(vii) What are the available resources for Besearch work at Delhi and 
what are the actual requirements?

(viii) ^f the available resources are insufficient, how is it proposed to 
supplement them?

(ix) What arrangements are proposed to be made for carrying oq the 
work throughout the year in a climate like that of Delhi?

(x) Does the Ooremment propose' to supplement the resources the 
other centres of medical reseai^es in Indist such as the Tropical JiladioiJ 
Sohool at Calcutta?

Thb H onodrable  S ir  NAEASIMHA SARMA; (i)— (Ix). The proposal
io  establish a Central Research Institute at Delhi has had to be held in 
abeyance owing to financial stringency. In the circumstances parts (ii)—
(ix) of the question do not arise.

(x) The' Government of India are precluded from spending cciitral
revenues on a provincial institution such as that mentioned by the Honour­
able Member.

The H o n o d r a b l e  Dr. Sir DEVA PRASAD SARVADHIKAEY; May
I ask a supplementary question, Sir? As the scheme is held in abeyance,
will Government consider the desirability of placing the institution in a 
more suitable centre?

T h e  H o n o u r a b l e  S ir NARASIMHA SARMA: The question will be
<?onsidered in due course. I m ay add that I cannot hold out m uch hope.

R oval I nd ian  M ilitar y  Co lleg e , D ehka D u n .

104. The H o n o u r a b l e  D r .  S ir  DEVA PRASAD SARVADHIKARY: 
Would the Government please state what steps have been taken—

. (o) for expansion of Prince of Wales' Royal Indian Military College
at Dehra Dunj

(b) for making its objectSsbetter known throughout India;
(c) for reducing the cost of students’ residences in the College;
(d) for steps lor training students who do not qualify for

Military career but might qualify for other careers in India?
•His E x c b l l e n c y  t h e  COMMANDER-IN-CHIEF: (a) This question

is under consideration.
(h) Inform ation regarding the College is widely distributed by nil Local

Oovernments twice a vear when they nre invited to select candidates for
admission to the College. As the result of a que ŝtion asked by the Hon­
ourable Member in the Legislative Assembly, the Government of India
some little time ago consulted Local Governments as to the need of f^r- 
th«- n.ihlieitv and the general sense of the replies received was that tho
W e ^ e  anJ p r o s e s  "of the College are well known and that further

* A a

QXJBBTIONS AND ANtiWBRS. % f l



advertisement is not required. From their own experience, the Govern­
ment of India are satisfied that this is the case. No difficulty is iound in
obtaining candidates for all the vacancies available from time to time. I
can, however, assure my Honourable friend that the desirability ol Veep»
ing the Dehra Dun ('ollege and its advantages before the Indian public
is constantly in our minds.

(c) Government do not at present contemplate making any reduction
in ^ e  present fee« which is Bs. 1,500 per annum, and represents only a
fraction of the actual cost of the education given.

(d) As I stated on the 11 th February in reply to question No, 55, the
training given at the Prince of Wales’ Boyal Indian Military College,
Dehra Duni is intended primarily to enable the boys to quiilify for a King’s
Commission in the Indian Army. At/the same thne the course of study
is such tiiat, should a boy fail in the entrance examination for the Boyal
Militair; <^Mlege, Sandhurst, %e will be in as good a position to pass ^ e
T»niversity entrance examinations as if he had been educated at any ordi­
nary school. '

H onourable D r - S ir  DEVA PKASAD SARVADHIKABY: Have
any steps been taken, or are likely to be taken, for enabling poorer stu­
dents, who cannot pay these comparatively high fees, to join the College?

H is  E xcellency  the  COMMANDEB-IK-CHIEF : Steps have already
been taken iind are imder consideration with that object in view, and we
liope that at no ver\' distant future we shall be able to institute schol- 
ari^ips, which I suppose ig what the Honourable Member refers to.
One of the objects of the Pertab Singh Memorial is to* establish
scholarships at the Dehra Dun College, and I may say that we have had
a very good response to our request for subscriptions to that Memorial.

A n s w e r s  to  Q u e st io n s .

105. T h e  H onourable D r . S ir  DEVA PRASAD SARVADHIKARY: 
(a) Would Government please state what, if any, steps have been taken for
placing on the table answers to questions in the Council according to a
Fuggestion made in the Council in that behalf?

(6) If no steps have been taken, does the Council propose to take any
steps?

T he H onourable D r . M ian  S ir  MUHAMMAD SH A FI: (a) The direc­
tion given by the Honourable the President on the 15th September 1921 
has been followed.

(b) Does not arise.
/

A c c id e n t  o n  t h e  B. B. and C. I. R a ilw a y  beyon d  Id o a h .

106. T h e  H o n o t jr a b lb  Dn. S ir  DEVA PRASAD SARVADHIKARY;
(i) Was there an accident on the Bombay, Baroda and Central India Rail­

way beyond Idgah at the end of December last? If bo, on What day was
the accident and what was its cause?

(ii) How soon after the accident was the news communicated to the 
relieving station and what steps for relief were taken and when?

(iii) How many hours after the acciflent did any re]î f and the reliev­
ing train arrive and from what ^station?
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(iv) How soon after the acoident did any xeaponeible officer appear
on the scene w d  what police and lighting arrangements were made for
transhipment?

(v) How long were passengers by the mail train from Agra detained
at the place of acoident before the arrival of the train from the opposite
side to take them on their onward journey and what was the reason of
delay? What arrangements were made for the first and second Class
passengers by this train? Is it not a fact that the relief train and the
passenger train came combined and, if so, what was the reason for such
arrangement?

(vi) Is it not a fact that th6 arrangements about the porters and about
transldpment in general were altogether insufficient, and is it not a fact
that till the arrival of the relieving train the arrangements were wholly in
the hands of the station master of Idgah and a junior ticket collector
from Agra?

(vii) Would (Jovemment please state if better arrangements would be
made in future for the comforts and convenience of the passengers in the
case of accidents?

The H onourable  Mr. D. T. CHADWICK : (i) The Honourable Mem­
ber apparently refers to the case of a buffalo being run over by a goods
train between Bichpuri and Idgah on the Bombay, Baroda and Central
India Railway on the 30th December 1923, between which stations the
railway lino is fenced.

The accident derniled 18 wagons of the goods train and the line was
blocked for 18 hours necessitating the transhipment of passenger trains.
There was no loss of human life and the damage caused to rolling stock
by the accident is estimated at 800 rupees.

(ii) to (vi) Government have no information but are inquiring.
(vii) When accidents on railways unfortunately occur Government are

satisfied that, as a rule, everything that it is possible to do for the comfort
and convenience of passengers is done in the special circumstances of each
case.

QUBBTI0K8 AND ANBWBB8. 27^

RESOLUTION RE UNEMPLOYMENT IN INDIA— (con<J.)
T he H onourable the  PRESIDENT: The Council v̂ ill now resume the

adjourned debate on the ♦Resolution of the Honourable Mr. Rangaswami
Ayyangar, on the subject of unemployment.

The H onourable  Dr. S ir  DEVA PRASAD SARVADHIKAR^
fWest Bengal: Non-Muhamniadan): Sir, so far we had two classes of
criticism regarding this proposal, which appear to me somewhat a i^ o n is -
tic to one another and therefore destructive of one another One Honour­
able Member suggested that this is a matter for the Ixwal Governments,
and another was inclined to look upon it. not a s  practical politics but
m orels academic and theoretical. It is imiwssible to deny, Sir, that th e ­

be adopted.” •



[Dr. Sir Deva Prasad Sarvadhikary.]
bar out consideration by the Central Oovemment ii there is cause to the
contrary. But if the contention is really well grounded that the Uesolu- 
tioD has only local aspects and no Central Oovemment aspects, I should
have thought, 8ir, that it would not have been admitted because 1 do not
understand that you have set up an unemployment bureau and would allow
inadmissible propositions to come before Uw House by way of creating
work for it . . , •

Thb H onourable  th e  PRESIDENT : If the Honourable Member will
read the rule, he will find that the power to disallow Besolutions on the
ground that they deal with provinciid subjects lies with His Excellency the
Governor General and not with the Chair.

The Honourable Dr. Sir DEVA PRASAD SARVADHIKARY: That
strengthens my case better. With regard to the other objection all
well bought out and carefulh tu’guod presentments of facts could be called
essays of one kind or another, and therefore, in the sense that t^e Honour­
able Member called the speech in support of the motion an essay, his
objection is unworthy of serious consideration. I do not think, Sir, either
criticism ought to be allowed to prevail. I do not know what the Gov­
ernment attitude with regard to ^ is  question will be. I myself am per­
suaded that Government will not wholly countenance the proposition that
the matter is entirely Provincial, and therefore no concern of this Govern­
ment, because if we consider what has happened in the past, the Govern­
ment has recognised, and I believe handsomely recognised, its obligations
in the matter. The many Commissions and Committees that we had, the
Industrial Commission, the Fiscal Commission, the Railway Commission,
the Inchcape Committee, the Food Price’s Inquir>’ Committee, the Taritf
Committee and various other inquiries which the Government have under­
taken are largely, if not primarily, directed towards the consideration of this
all-important question, which, from the point of view of all Govermnents,
must be of absorbing interest. I was somewhat surprised to hear it stated
that this question is one of the least urgent in India. Sir, in the West it is
not considered to be one of the least urgent. On the other hand, it is
considered one of the most urgent blunders in connection with which have
led, not only to change of Government, but sometimes even to the fall of
Dynasties. I do not think the sentiments of the amiable Queen who said»
that, if the people could not have enough bread, there was no reason why
they should not have an abundant supply of cakes, will hold good in these
days. I do not want to recall to mind sentiments like these, that paved
the way for the tumbril and the guillotine in the near past. Un­
employment is hot a fine art here, as it is in the West, where they have
provided elaborate agencies for combating it, which to some of us in the
East appear to be almost grotesque. They have not only their poor laws,
they have their old-age pensions; their unemployment pensions,^medical
panels, and other benefits, all for the purpose of combating poverty, some­
times organised poverty. In India the question, though larger, is not so
complex became the peoples' needs here are comparatively small. # ']^e
real trouble, apart from growth in population, appears to be want of
o^nisation with regard to production of wealth and with regard to the
distribution of what is produced, and also with regard to appropriation in 
the best pocifldble way of the resources ot the country, w^ch we are at
every turn told are boundless under our feet. It is largely a question of
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organisation and loss of finance. P̂hat organiBation involves labour, and,
if labour ifi well organised, it will certainly lead to a great deal of allevia­
tion of the trouble that we are concerned with in this liesolution. There are
important inter-Provincial questions, which must be considered from out­
side the Provinces, questions for example like that of the flow of largo
bodies of labour from one province to another and of introduction and
development of say cotton cultivation and other cultivation on a large
scale. Supposing the Provinces were themselves to take up some of these
questions and settle them as detached units, I do not think the Jat
carpenter and mechanic of the Punjab, and the Sikh motor driver or
me^anic from the U. P., and Bihar coolies would have much chance in 
Bengal.

Take again the Sonthal coolies from Bengal who have now taken the
place of our aboriginal agricultural labourer m many places. Whatever
reasons may be causing this disturbance in the labour market there, those
who know Bengal, and 1 think I shall have the testimony of two wealthy and
influential landlords from Bengal who are with us here, know that agricul­
tural labom- for some reason or other is not abundant, and those middle
class people who used to depend upon agriculture, not by way of supple­
mentary resources but as a mainstay, find themselves in difficulty in this
direction apart from causes like malaria and want of transport. Planters
find the same difficulty. The millowner finds the same difficulty, and those
who employ domestic labour also find the same difficulty. On the one
hand, you have these difficulties—^people who want to employ cannot
get sufficient labour. On the other hand, assuredly there is a great deal
of unemployment and consequent unrest. Now, how to combat this
divergent state of affairs and so organise labour that all who want to employ
labour can have abundant material And all who want employment can have
reasonable facilities must be a matter of statesmanlike co-ordination which
the Central Gk)vemment alone can usefully undertake. It is the case
everywhere that all those who want employment cannot have it—at least
of the kind and on the terms that they want it. But it ought to be possible
for a certain amount of correlation between labour and unemployment
and that can be done by organisation to which the Local Governments can
certainly contribute. 1 do not think it can be said that the Local Govern­
ments have been entirely idle in the matter. We had only the other
day the Bengal Middle Class Employment Committee. I am not quite sure
whether that Committee has yet reported. I have been trying to get a 
copy of the report here if already produced and I think Members on the
other side of the House have been making similar endeavours with similar
success. No report is at all events available here. I saw some refer­
ence as to what the recommendation of that Committee was in the news­
papers. We had also what is called the Domiciled Community Unemploy­
ment Committee. These Committees are appointed but for want of

resources, and for want of adequate methods of organisation, the results
are somewhat inconsequential.

Sir, I do not want to travel over the general ground of poverty and
economic depression in the country. That was very largely brought out
in the debate that my Honourable friend, Mr. Sethna, raised the other
day. Whatever difference there may*b*e as to the exact figure of peoples'
average income, the fact cannot be challenged that a great deal of avoidable
poverty is in the country. My Honourable friend read out on the occasion
•everai extracts from the Montagu-Ch^lmj^ford Report. There was one
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[Dr. Sir Deva Prasad Sarvadhikary.]
extract which was not read out ivhioh 1 should like to read. The Keport
said that the immense masses of the people are poor, ignorant and helpless
far beyond the standards of Europe. Well, that may appear to be very
Hppalling, but analysed it is not so appalling as it appears to
European critics. We are content with a lower standard of life
and therefore to try to raise that standard of living without
the ability to meet it does not yet appeal to us. Meet us on our lower
stimdard, enable us to have i^e bare wherewithals for existence and that
tor the moment will answer. Even with regard to this, in the words of the
MontagU'Chelmsford lieport we are helpless. This question was care­
fully considered by a well known authority writing on Indian famines and
this is what he said on the subject.— “  Poverty in England or America
or Germany is a question of the distribution of wealth; for India it is a
question ot production.’ * Well that takes us to the lai^er question of
agriculture because the largest portion of Indian labour would naturally be
agricultural. I believe tho following figures, not taken from the last
census report but from the previous one, are generally ccarect as to propor^
tion. We have in India labour divided as follows :

71 per cent . Agrionltare.
12 „ „ . , . Indastriet.

5 „ „ . . Trade.
2 rf ff • • • Domestic fe]:rioe.
H „  „  . . • FroteMioniu

„ „ . GovornmeDt eervioe or the Arinj.

Those therefore who would lead the world to believe that the whole of
our people are anxiously looking forward to Government employment have
no reasons or figures to make good what they are so fond of urging.
Another figure we have is that there are more than 40,000 educated peo^e
in Bengal wanting employment. And in this state of things what did the
Bengal District Administration Committee’s report say? Their dictum is
very significant from many points of view. I shall read a short extract
from that report :

** It became clear that those who had failed to set adequate emplojrment had almoat
invariably joined the terrorist movement as students to the nun of their studies.
Evidence was not wanting to show that the lot of such men was very hard indeed.**

Years later a responsible Government dociunent, the last Quinquennial
Progress Report on Education in India, practically endorsed that view on
the strength of the Assam report— Employment proves hard or impossible
to get We had several quotations from “  India in 1922-23 ”  in the
course of the debate on Mr. Sethna's Resolution the other day. A pertinent
quotation on this subject may be made here. “  The undeniable poverty
of India is not due to her administrative system but to the fact fhat she
is not at present organised for the production of wealth.'" We need not
now and here go into the question of our administrative system for this
purpose. We have it on the authority of this document that it is the lack
of organisation regarding production that really is at the root of the question
80 far.

All these considerations would make one believe that although Govern­
ment has been doing a great deal it is t&ne that, in the Janguage of ih e
Resdution it^If, arrangements should be made by the Govemment for
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satisfactory remedial measures. One would have thought, Sir, that follow>
ing the inquiry that would come after the Taxation Inquiry Committee
that was announced the other day, it should not be difficult to take this
matter not as a mere side issue but as an important issue connected with
the whole question, and if Government is m inclined, without duplicating
t»he machinery for inquiry, this portion of the inquiry may also be well
taken up. For all these considerations, Sir, I should be ‘Inclined to
support this proporial, and, if Government is helpful in this matter, as it
certainly has been largely in the past, this inquiry can be taken up uiul
satisfactorily taken up. 1 think one Honourable Member asked as to what
individual Members have been doing in this connection, whether as mill- 
owners or as landlords or in other capacities. I think it will be found that
in many cases—certainly in the case of the Mover of this Tiesolution who
wag challenged— r̂nuch has been done. I would therefore urge on the
<}ovemm6nt to accept the Eesolution. Probably a few words added would
meet the points that have been raised and I suggest the addition of4he
wouds “  in conjunction and consultation with the Local Governments con­
cerned.’ ' That, 1 think, would meet the requirements of the case better
and will probably be also acceptable to the Government. If, therefore, Sir,
I  have your leave, I should like to add to this Eesolution words to the
following effect: “  in conjunction and consultation with the Local Gover.^-
ments ooneemed. ’ ’

T he H onourable the PRESIDENT: Amendment moved:
That at the end of the Resolution the following words be added : ' in conjunction

«nd consultation with the Local Governments concerned
The H onourable D r. M ian Sir MUHAMMAD SHAFI (Law M em ber;:

I rise, Sir, for the sole purpose of indicating the position of Government
with regard to the amendment moved by my Honourable friend, Dr. 8 r̂ 
Deva Prasad Sarvadhikary. We do not in so far as Members of the
Executive Council are concerned, propose to take part in the division cn
this amendment Other official Members will be at liberty to vote as they
like.

T he H onourable M u. G. A. NATESAN (Madras: Nominated Non­
Official): Sir, I quite admit— and it does not require others to tell us—
that this problem of unemployment is one w'hich bristles with many difft- 
culties. The problem of unemployment is by no means confined to this
country. In the West it is a very serious probleni, and in India I think
we are beginning to see the trouble of it. I was told by a distinguished friend
here the other day that this problem was not so serious that the Council
of State should engage itself in considering it. I cannot conceive of a more
erroneous view of the situation. It is wise statesmanship, not to say
ordinary prudence, to realiRe that if there is any trouble at all, it is much
better to tackle it at the beginning rather than allow it to take a shape
which afterwards might result in serious consequences. When this ques­
tion of unemployment was referred to by my Honourable friend, Mr. K. V.
Ranpaswami Ayyangar, it was somewhat unfortunate that certain remarks
which he made about the Retrenchmejit Committee and other things
should have been availed of by other speakers to oppose the proposition
itse lf. I think it is but fair in the interests of the question itself and in the
lavger in terests of the country that the question should be considered
apart und di$iinet from the rê ksons that have been urged by the Honour­
able M o w  in,support of his p?oposition> I was talking only recently to a
high European official in the Madras Pi^sidency who is engaged in the

UNBMPLOYMBNT IN INDIA \ 2 1 7



[Mr. G. A. Natesan.] .
work of education, a very sincere and true friend of the people, and asked
him to give me his views upon the subject of the problem of the educated
classes. He told me at once that in his experience of over fifteen years the
problem, which had seriously confronted him and which had seriously been
pressed upon his attention, was the problem of the educated unemployed
not only in the Presidency of Madras, with which he and I am particularly
acquainted, but in other Presidencies also. I know a number of young
men in the Madras Presidency in various capacities myself and I am al»a
acquainted with the educational work and institutions there. There is a
considerable amount of difficulty for educated young men to find employ­
ment. I may state at one— and I think any one who knows my own
career will not for a moment suspect that I am urging that large numbers
of educated men should go to Government for service. I have discounten­
anced the idea from the very beginning and I am doing it even now with
regard to those with whom I am intimately connect^. But the ques­
tion which I  am anxions to press upon the attention of the House is this,
that much of the difficulty of unemployment with regard to the educated
youths of the country is due to the fact that our education has been mostly
literary. Government might have had some reason in the early years of its
administration for giving a purely literary education; but it has absolutely
no excuse now for not providing scope for a verv large measure of technical
instnjction and for not establishing technological institutes which will give
ample opportunities for young men in this country to utilise their energies,
their Ailities, their talents and also, if I may vepture to say so, the
wealth which some of them do have and which they do not know how to
use but which their parents would very willingly give them leave to use
if they only had the proper education and equipment in a technologicat
institute.

It has been said that it does not concern the Central Government. That
may be right in one sense. But any one who realises his responsibility to
this country cannot shut his eyes to this problem on the plea that thia
is a matter entirely for Local Governments. I quite admit that in regard
to details the local conditions of each province will have to be taken into- 
consideration. But I think the Imperial Government has a responsibility
in this direction and I feel that it should, if it has not already done so,
give a direction to the various Local Governments to give increased atten­
tion to the question of vocaticmal training and also endeavour to find means
and measures which ^11 ensure the establishment of more than one techno­
logical institute in this country. If I take part in the discussion upon this
question, it is because I feel that the consideration of this question has
afforded me an opportunity of drawing public attention to what I consider
to be a great evil in our present educational system, a system of chiefly
literary education, which, whatever justification it might have had in
the past, is certainly not needed to the same extent now. It is a very
significant commentary upon the progress of education in thisi country and
upon the opportimities which the authorities give to our young men that
most of them, who are anxious to turn from a purely literary to a techno­
logical career, have to leave their own motherland and go to other countries,
like England, America and Japan. It is a somewhat sad commentary,
that after so many years of education, so many of our young men should
be forced to tear themselves away from their homes at considerable risk
to themselves and their parents and go abr6ad to study the^e subjects. I
wish this House, Sir, fully to realise its responsibility in this direction.
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I feel—and 1 am stating the bare truth when I say this— t̂hat men of all
Bections and parties and creeds feel that perhaps a good deal of the dis­
content in this country is due to the iact that there are large numbers of
unemployed educated young men. For my own Province, I may say
that 1 think that year after year there are at least some thousand youths
who do not pass the school final examination; you have a smaller number
than that who come up to the University and fail at the entrance exami­
nation and a good number who pass the B.A. examination. Most of the
graduates turn to the law as a career, because they have nothing else
provided; while in other countries there are other institutions to fit in with
their aptitudes. This country seriously lacks such opportunities and, while
great efforts are being made in other directions for uplifting this country, I
feel—though I am alive to some small measures which have been adopted
now and then— that we nmst make an attempt to have more than one
big technological institute, where young men could find opportunities for
their talents and for diverting themselves from a purely literary to a practi­
cal career. If the consideration of this question will at least open the
eyes of the authorities to what 1 consider is a very sore need, I feel that
this debate would not liuvc' been in vain.

Sir, with regard to the second part, the problem, if I may say so, of
unemployment among the people, 1 admit, it is a very serious one and
should be considered very carefully. But I feel at the same time that it
cannot be solved by the State alone. In no country is that problem tried
to be solved exclusively by the State, and I do not believe any responsible
man will say that it is the duty of the State and the State alone to solve
that problem. I think the responsibility for it lies also on the shoulders
of large capitalists and rich men who ought to form themselves into associa­
tions and companies, for promoting industries which will improve the
material wealth of thc‘ country and also afford employment to a large num­
ber of people who arc otherwise thrown out of employment. Now, one
of the saddest features of our present situation is,— and those who have
anything to do with labour or those who are compelled for one reason or
another to come in contact with village labour know it,—that, except
during the harvesting season, the bulk of the people who are engaged in
the cultivation of their lands are thrown out of employment. I do not
in the least suggest that Government is responsible for such a
miserable condition. There are a number of causes which have
contributed to it, but, if Government and non-officials, capitalists
and large landholders, and those who have any inclination to help
their poorer countrymen could be broi^ht together to consider this
question, I think the trouble taken in that direction will not have
been in vain. I admit, Sir, that the proposition, as drafted, perhaps
imposes too large an order upon the Central Government. I had myself
intended to move an amendment that the matter should be referred to
Local Governments for consideration with a view to remedial measures
being adopted, but, after the amendment which has been moved by my
Honourable friend Dr. Sir Deva Prasad Sarvadhikary, it seemed to me to be
quite unnecessary.

May I, Sir, add a word to what has fallen from the lips of the Honour­
able the Leader of this House? This is a very difficult question and also a 
very vital question. It will certainly not be considered satisfactory by
Members on this side of the House to be told that the Honourable Members
cf the E^outive Council do ntt propose to take part in the discussion or
to vote either way. I do expect, Sir, in the consideration of such a vital
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problem like this, all Honourable Membera, both on tliis aide as well as
the other side, to put their minds together, because it is a problem which
affects the intejresls of the oountrj, and it cannot be said that we alone
on this side of the House have an interest in this question and that the
Members of the Executive Council are not interested in it or do not want
to take part in the discussion. 1 would rather like that the whole question
should be fully discussed by ever}' Member of the House. I daresay that
there are many gentJemen on the other side who are interested in this
matter. Therefor^ Sir, I would certainly consider it a great pity if, in
the consideration of such a vital problem, which affects the welfare of
millions of this country, the Honourable the Leader of the House should
say that he and his Colleagues would neither vote nor take part in the
discussion and that we on tiiis side can vote as we please and that other
officials should be left to themselves. It is certainly not a very pleasant
-spectacle to con tem p la te .....................

Thb H onourable Dr. M ian Sir MUHAMMAD SH A FI: 1 am afraid,
î ir, my Honourable friend Mr. Natesan has entirely misundorstood what
i  said. I did not say anything about taking part in the diH -ussion. My
statement related merely to voting, that, in the matter of voting on the
amendment moved by the Honourable Sir Deva Prasad Sarv^hikary,
Members of the Executive Council will not take part and other official
members will be free to vote as they like. With regard to taking part in
the discussion, I did not make any statement.

The H onourable the PEESIDENT: I should like to bo informed in
the first place w'ho is the Member in charge of this Resolution on behalf of
Government ?

The H onourable M r . A. H. L E Y : I am, Sir.
The H onourable Mr . (>. A. NATESAN: I stand corrected with regard

to the first part of the observations of the Honourable the Leivder of the
House, but my remarks on the second portion still stand.

The H onourable Mr . A. H. LEY (Secretary, Industries and Labour):
Sir, I feel it very difficult to approach the subject-matter of a Resol\ition of
this kind mainly owing to its very wide and general terms. There are a
thousand aspects of the question, and it is very difficult to talk on a general
subject of this nature without either being unnecessarily diffuse or straying
into aspects of the problem which, from the point of view of the power of
the Central Government to find a remedy, will not repay discussion. I do
nt once wish to say that Government, and I think, everybody, are aware
of the seriousness and importance of the problem. After all, it is a ques­
tion which is exercising the minds of almost every Government in the
world at the present time. At the same time, I think that we must not
lose altogether our sense of proportion in this matter. I understood from
the Honourable Mover of this Kesohition that he attacked the position in
the first place from the point of view of the Inchcape Committee. I did
not quite gather what his intention was, whether Government was ex­
pected to put back all their servants who were retrenched on account of
the Inchcape Committee s Report. I imagine that is not his intention. He
did say that the Government should, in filling up appointments hereafter,
give preference, as far as they could, to servants of the Government
who had been retrenched. That of course is being done and will be done,
'but that does not really touch the problem^at all. To suggest that there
is really a serious question of destitution raised by the retrenchment of
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Govermiient servants is, 1 venture to think, to use language without
ineaniing. After all, if you add up all the oflScers of Government who have
been retrenched all round including the State liailways ^ d  Telegraphs
and every department of Government, you would not get a sum whick
would be anything like equal to the number of people who are destitute
in a single one of the numerous industrial centres in England.

Now let us try and survey the problem, from a rather broader point
of view. When we begin to talk about unemployment in the Western
sense of the word, we are thinking, primarily of industrial unemploy­
ment, unemployment among men who are accustomed to work in factories,,
mines and in other forms of industrial occupations. That, Sir, is a problem
of exceedingly great seriousness in other countries, but not so in India.
The problem of industrial unemployment is not so much to the front in
this country, partly for the very simple reason, I think, that, as remarked
by my Honourable friend, Sir Deva Prasad Sarvadhikary, generally speak­
ing, the demand for labour (»xceeds the supply. That is a general remark.
I quite admit that there may be local and temporary exceptions. But,
generally spetddng, the demand for labour exceeds the" supply , and conse­
quently the result is that, as a general question, industrial unemployment
in this country is not a subject of very serious importance. I do not want
to go into the causes of that. The causes are, I suppose, ultimately what
I might describe as the fluidity, the want of stability, of Indian industrial
labour at the present time. As vve all know, the industrial worker in thia
countrv is priiniirily a ciiltivator onlv, secondarily an industrial worker.
He goes back to bis fields at his will after working in an industrial centre
for some time, and this want of organization or want of stability in Indian
labour, I think, has two results. The first result is that generally speak­
ing, as I have said, the demand for labour exceeds the supply, and in the
second place it has this result that, if you attempted to solve the problem
of uiipinployinent, if it did arise, it would be very difficult, almost impos­
sible, to apply the kind of remedies which are applied in countries where
industrial labour is more fully organized. I shall probably mention that
point again a little later on. That is one form of unemployment, the most
serious form of uneinploynient in Western countries. Then there is agri­
cultural unemployment, a question which is, of course, very acute in.
England too, and acute in local areas possibly in this country, in certain
seasons. It ig a problem which only becomes serious in India owing to
a failure of the monsoon. T do not think we need discuss this at any
length. After all we have in this country an organisation and machinery
for dealing with agricultural unemployment in famine times, which I make
bold to say is not equalled in any other country in the world. It is an* 
organisation and a machinery, the general principles of which, if I read
the signs of the times rightly, are being groped after, half unconsciously,
in the England of the present day.

I pass from industrial unemployment and agricultural unemployment,
which, as I say, are not very serious in this country, and I come to that
form of unemployment ŵ hich I think was the burden of my Honourable
friend, Mr. Ayyangar’s remarks, and the remarks made by various other
Honourable Members in this House. I mean, unemplojrment among the
educated middle class. That is*, I admit, a really serious problem, and
becoming a more and more serious problem as the" days go on. We have
not really any statistics of the extent of this unemployment, but I agree
that it is serious. My Honourable friend, Sir Deva Prasad Sarvadhikary,
referred to the Bengal Administration Committee's Beport. That is the .
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last report I have seen which made a statistical survey of this particular
subject of unemployment in one particular Province, Bengal; which, I
think myself is the Province where the question is most serious. There
are two very interesting and instructive Chapters at the end of that Beport.
Of course it was written ten years ago. I would like to quote what they
said as to the extent of the evil. TTiey did not find it was so bad then
as was generally made out.

** Th« oondusion thty said, ** which oommMidft its«lf to the CommiUee ftfter fnll
Hxmsiderfttioii o f ilM evidenoe is that th« «dncitkmal product, be its quality wh*t it

ham not so far outiruii its market.** .

But they sounded a note of warning:

** The increase in the number of Hterates in English has hitherto been mainly due
to  the larger fHrdportion of the higher castes who have taken an Enelish education.
I f  the other castes follow their example, the base of the pyramid will now be^in to
e z p i^  as rapidly as its height has increased in the past, and its volume will be
far in excess of anything that merely clerical employment can accommodate; for in 
no country in the world can there be found so entire an absence of truly industrial
employment with so elaborate a system of education.’ *

That was the^opinion of the Committee ten years ago. Of course ten
years have e ^ s e d  since then, and I think their forecasts are being realised
now. That iŝ  the principal form of unemployment that we have got to
consider. "

Then, also, I do not wish to pass over one other form of unemploy­
ment, equally distressing and equally acute, though probably not so exten*
sive. I refer to the very sad problem of the unemployment in the Anglo-
Indian community. * ^

This, Sir, is a general survey of the position as I see it. Now what
are the remedies? But, before I get on to the remedies, let me try and
explain what seems to me to be the constitutional position of the C’entral
Government and the Central Legislature, to which various Honour/ible
Members have referred, in this matter. My Honourable friend. Sir Deva
Prasad Sarvadhikai7 , stated that this kind of question has been considered
by various Commissions appointed by the Government of India in the
past, the Industrial Commission, the Fiscal Commission, and so on . . .  .

The H onouuajjle the PRESIDENT: Would the Honourable Member
mind raising his voice? He must remember the Hoi;iourable Mover is in
some difl&culty in that matter.

T h e  H onourable M u . A. H . L E Y : I would remind him that the
Industrial Commission reported before the advent of the constitutional
reforms, and under those reforms, the welfare of labour, the welfare of
the masses, is a Provincial subject, subject however to Central legislation.
That is to say, as far as I read it, if it is possible to devise Central legisla­
tion to find a practical remedy for this state of affairs, it would be for the
Central Government to take action; otherwise the question is a Provincial
question. Now I listened very carefully 4iO the speech, as far as I could
hear it, of the Honourable the Mover of the Resolution, and of other
Members who have spoken on the subject, to discover whether they
had anv definite suggestions to make as to jvhat the Central Government
could do in the matter of legislation. Was any suggestion made? I did
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not hear it. Nor do I see myself what can be done at the present time,
in the existing state of what 1 may call the want of organisation of Indian
labour. I do not propose to weaiy the Council by going into the very
difficult and intricate question Of the poor laws and poor law administra-'
tiqn in England, or other countries. 1 only wish to say this, t&at it is a
probllm which, according to m o d ^  ideas with regard to this question, has
to be attacked from very many different points of view. There are many
kinds of unempk>yment. Unemployment may be due to old age, it may
be due to siclmess, it may be due "to mental or physical incapacity, it
may be due to accident, it may be due to vice, and, finallj ,̂ it may be due
t*o a failure in the supply of work; and this last is what we are really
considering. How is this tackled in modem countries? It is tackled, as
far as it can be tackled, generally speaking, by some form of national insur-
^mce. 1 think I need not go into that any. further now, be­
cause it will be obvious that anything of that kind in the
existing state of what I have already described as the want of
stability of Indian labour is not only premature but quite impracticable
at the present moment. What were the remedies which my Honourable
friend the Mover of the Resolution suggested in this matter? I could not
discover. One point he made was that Government could do a lot by
the protection of industries. He di(Pnot elaborate that idea at all; he
did not say what industries he wanted protected; possibly he was thinking
of putting duties on cotton goods, or some other kind of goods, I do not
know. How that is going to solve the problem of the want of employment
among the educated middle class he did not try to explain, and I am
afraid 1 cannot see how it is going to be done. Then, as far as I recollect,
the only other tangible suggestion I could get from his speech was that
the State should assist the hand-weaving industr} . All I have to say
about that is that the question of assistance and training of hand loom
v^caverg is a matter which has been considered by Local Governments.
There are various schools of hand weaving, for instance at Serampgre and
other places. -If he wants to go further than that, I suppose he would
suggest a bounty on hand woven cloth. I do not know if that was his
idea in suggesting State aid for this industry. He did not explain where
the money was to come from money which would do something to enrich
a particular industry at the expense, probably, of the Bombay mills. He
did not explain where the money was coming from. Still less did he
explain how that is really going to assist the class, which is really seriously
unemployed, the educated middle class.

He made a rather violent attack on Government as to their respon­
sibility in this matter, what he called culpable indifference to this problem.
I suggest that there is nothing in it, and I think the hollowness of his
attack is exposed by the barrenness of his own suggestions. As one
speaker—T think again it was Sir Deva Prasad— said this is a question after
all which has been exercising the minds of Governments for many hundreds
of years, and it is out of the power of any Government really to effect a 
solution. If he studies the history of the question in England and in
other countries, I  think he will see the force of that remark. Let me
just read to him an extract from the writings of one of the most clear­
sighted and far-seeing authorities on this subject—I refer to Edmund
Burke. Writing in 1795 in a pamphlet called “  Thoughts on Scarcity
Burke said this:

“  To provide for us in our necessities is not in the j^wer of Government : it would
be vain presumption in statesmen to ^tliink they can do it. It is in the power of Gov­
ernment to prevent much evil : it can do very little positive good.”
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Those, Sijp, were Burke's words, and I  venture to think thwt they are just
as true to-day as when they were penned. It is a question which lA verj
smous, on whk5h Government must consider what they can do in the
way of remedial measures. There I agree, but you cannot expect# them
to be able to prevent unemployment.

Now I should like to go back for one moment to the question of Local
Governments. The amendment, as far as I understand it, is all very
well as it goes. Of course it is a question for consideration by Local
Governments. But I think it rather suggests that the Local Q over^ents
.•re not already fully alive to the seriousness of this trouble. If it does
suggest that, then I for <>ne entirely disagree.

T h e  H okourablb D r . S ir  DEV A PKA8AD SAHVADHIKAKY: I did
not. '

Th* H onoubawlk Mk. A. H. L E Y : I did not say you did sp personally,
but the amendment does lend itself to the view that the Local Governments
are not doing all they can.

The H onouuablb Mr. G. A. NATESAN : It simply says in conjunc*
lion with Local Governments

T h e H onovrable  Mr. A. H. LEY : We do know that the Local Govern­
ments arc fully alive to the seriousneBs of this trouble. My own view' is
that it is a more serious trouble in Bengal than in any other province,
i do know however that the Local Government have been considering
this question there. 1 do know they have appointed an Unemployment
Inquiry Committee, to w ĥich my Honourable friend referred. I have not
seen the report of that Committee yet. As far as 1 know, it has not
reported yet. But they are going into the question, to see what remedial
measures" can possibly be undertaken. It is useless for to suggest to
them that they should do so over again. And there cure of course various
Jocal organisations attacking this problem. There is a Bengal Unemploy­
ment Relief Committee— Î think my Honourable friend referred to that
too,— which has done a great deal of good, in individual cases, specially
among the Anglo-Indian community, though not only the Anglo-Indian
conomunity. There are schemes for colcmisation,— t̂he HonouraWe Mover
of the Resolution referred to one, which I believe is being sponsored by the
Calcutta UniviBrsity,—schemes of colonisation for the educated classes
on the land or in other forms of industrial and agricultural pursuits. Those
are measures which are being taken and are being considered, and every­
thing that can be done, I maintain, is being done by Local Governments,
by local authcnrities and by private parties. Therefore I think there is no
necessity to suggest that it is a question to which Local Governments are
not fully alive.

T h e  H onourable D r . Sra DEVA PRASAD SAKVADHIKARY: For the
purpose of co-ordination is what wo suggest.

T h e 'H onourable Mr* A. H . LEY : I should like to say one word about
that question of co-ordination. I did not quite follow precisely what Sir
Deva Prasad Sarvadhikary himself suggested. Did he suggest employ*
ment agencies? It is not to my mind a question of employment agencies.
The difl^ulty is not really to get the man who wants work into toxich with
the employer who wwits to give him work The real difficulty is ^ a t



there irt not a number of employers sufficient to find work for him. That
is the difficulty. Employment agencies do a certein amount of good, but
they cannot solve that problem. And really, Sir, when you come to the
root of the matter, it does seem to me that, although all these efforts
whiefa are being taken in hand locally, whether by private or public
agencies, are of obvjous value, they are only palliatives o f n disease for
which it is very difficult to see the ulthnate remedy. A« I see it, there
is only one ultimate remedy, and that is the industrialisation of the
country,—the turnover of men of the class whom we have been consider­
ing from clerical and profeisional to industrial and commercial occupations.
That involves a change of habits, a change of psychology, which I am
afraid can only be a question of years— ŷeflrs possibly of pain, suffering
and endeavour. And let me support my remarks on this point by just a 
small quotation from the views given by a very distinguished Bengali gen­
tleman to the Unemployment Committee in Bengal. He said he thought
that if Bengalis could secure for themselves the trade and the ct)nimerce
of their country to a greater extent, the question with which th^ Com­
mittee was confronted would never have arisen. No country cOuld thrive
on clerkships or on the depravity or disease of their fellowiuen by providing
a few lawyers, public servants and medical men. The Bengali bhadtalog,
he went on U> sJiy, lacked the tradition for commercial and industrial pur­
suits, due -to the fact that other ideals had so far held the field. Natur­
ally they were shy to embark on a future so entirely uncharted and foreign
to them. And regarding remedial measures, he suggested the gradual
absorption in new curoers of those who had still mental elasticity and
their diversion to trade. There was no single remedy, nor could remedy
come from one particular source. The greatest importance was attached
to a change in tiie psychology of the people, an earnest desire to capture
the trade and comineroe of the province and to rely on a commercial career.
My Honourable friend Mr. Natesan very rightly referred to the importance
of developing industrial and technical education. I quite agree with his
remarks. I do not â r̂ot' with him, however, if he means to suggest that
that is a question which has not been thoroughly and carefully con­
sidered by the Ijf)cal (lovernments. It is a local subject. Under the
Devolution Buies it is t;ntirely a provincial subject, which is in charge of
Ministers in the various Local Governments; and I leave it to the Council
to decide by their votes whether they think that it is a question which it
is necessary' to bring definitely before Local Governments, or whether they
hold the view that it is a question to which Local Governments are already
fully alive.

The H onourable M r. 'PHTROZE C. SETHNA (Bombay: Non-
 ̂  ̂ Muhammadan): Sir, the Besolution as it reads very

" dourly indicates that the Honourable Mover is of opinion
that very considerable unemployment prevails in the land. I for
one hold, and I believe everybody c6nversant with Indian con­
ditions will hold, that there is general poverty in the country;
but I do not think we can endorse with equal readiness the state­
ment that there is general ‘unemployment* in the sense that we under­
stand that word. For confirmation of what I say I would refer to the
quotation given by my Honourable friend, Sir Deva Prasad Sarvadhikary
from “ India in 1922-23.”  His quotation was that Indians are “ poor,
ignorant and helpless.”  The snyie authority does not say anywhere in 
that volume, so rar as I  remember, that there is general unemployment in
the country. »
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The Honourable Mover did uot make it very clear whether he laid

grater stress on unemploymept amongst the literate cl asses or amongst
the labouring classes. 1 take it from the tenor of his speech that he refer­
red to both in an equal degree. He dweit at some length on the recom­
mendations of the Inchcape Committee as the resyilt of which several
educated men were thrown out of employment. To ask Government to
re-instate those men, as I understood him to say, would be stultifying our­
selves, inasmuch as only eighteen months back this House and tiie
Assembly both earnestly requested Oovemment to bring about retrench­
ment in Government establishments. If Government hAve done so and
have thereby reduced expenditure, 1 say that we wiW be stultifying our­
selves if now we make a demand, such as is asked for by the Honourable
Mover. ^

The Honourable Mover was supported to-day by st.itements of the
Hoi^ourable Sir Deva Prasad Sar\’adhikary and the Honourable Mr. Nati^an
in regard to unemployment amongst the educated classes in Bengal and in
Madras. I believe Sir Deva Prasad Sarvadhikary said that there were as
many as forty thousand educated young men without employment; and
Mr. Natesan complained that the system of education, as imparted in this
country in the absence of many technical schools, was such that it brought
about unemployment amongst the educated classes. Is the fault entirely
with the Government? Or is there not much force in what the Honour­
able Mr. Ley said a few minutes back? Is it not because in this country
there is a great desire on the part of young men to become quill drivers
and to prefer appointments in Government offices and other private offices
to undergoing a course of study in technical schools and colleges? So far
as I know, that was the feeling until lately and that is mainly responsible
for any unemployment that may prevail in some provinces. That feeling,
I am glad to say, is now being removed. If it was considered infra dig
for the son of a merchant or of a large land owner to take to technical edu­
cation some years ago, I say that conditions have greatly altered and they
are taking kindly to technical education with the result, as Mr. Ley pointed
out, that, if the country is industrialised, much of this unemployment
would be removed.

Then, Sir, my Honourable friend referred to unemployment in the case
of the Anglo-Indian community which was pointed out in another place by
their representative Colonel Gidney. That to my mind is a special case.

' Previous to now many members of the domiciled community found em­
ployment on a very large scale in particular departments of the railways.
Things there have also changed with the result that more Indians are em­
ployed in such departments; consequently perhaps the members of that
community do not find employment as readily as they used to before.
That is a special case and requires to be specially dealt with in the special
province in which it occurs and I understand from the Honourable Mr.
Ley that the case is being considered in Bengal, where it is felt to a
greater degree than anywhere else. .

I hold, that to talk of unemployment %n a very large scale in this
country is not altogether correct, if by such unemployment we mean un­
employment as is understood in European countries and, particularly, as
at present in the United Kingdom. Th ĵre is much unepiployment there
and a fear exists in fhe minds of many of greater unemployme^ under
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ĵertaii,! conditions. In passing, 1 may observe that there are critics of the
Labour Government who point out to them that, sHould they acoede to
jiny further demands made by Indian politicians, conditions in Great
IBritain would be more serious than they are to-day in point of unemploy­
ment. I will quote from the c(jncluding sentence of a very pertinent letter
'which appeared in *'the OuihoW  which has arrived by the last mail in
which this critic advises the Lnb(>ur Government, as I have already said,
not to help Indian politicians by any further concessions, because the re-
:sult would be greater trouble at Home. I give his words: —

“ Nor does Labour in the least appreciate what even temporary chaos in India
'virould mean to it and the loss—or partial loss—of the on© great market still left to us.
Unemployment would increase by leaps and l>ounds and Britain which is shorn enough
now, would be so shorn as no longer to count.*’

Fortunately, no such unemployment exists among us and I hope it will
not be here for ages to comc*. But, if then* is any appreciable uiiemploy- 
ment amongst thi‘ labouring classes— and I now turn to that part
o f the liesolution— I should have expected the Honourable Clover to have
given us some cases to prove his point. What does my Sonourable friend
«do? He only gives us one instance and he could not have chosen a worse
instance. He quoted unt‘mployment amongst the mill-hands of Bombay.
Mv Honourable friend, Sir Arthur Froom, has met that charge. There is
no unemployment in tlu‘ mills of Bombay. All the mills are open to the
mill hands if they choose to come, but just at present they do not choose
to come and work. The cotton mill industry like other industries has its
cycle of good years followed perhaps by cycles of bad years. The cotton
mill industry had its yc‘ars of Ixxmi and prosperity, when not only did they
give a very considerable increase in wages which was perfectly justified
because of the increase in the cost of living, but they also gave one month’s 
pay in the year as bonus. Times have changed. We are now in a cycle
of bad years, whc‘n the mill industry is by no means doing well. In fact
it will bt' no exaggeration U) say that the cotton mill industry at the pre­
sent moment is passing through times such as it has never
known before in its long history. Are the mill owners not jus­
tified, therefore, in withdrawing the bonus? Did they not
give intimation of their intention as -far b^ k  as June 1923 that they will
not pay the bonus in January 1924? It is because they did not pay the
bonus that tlie mill hands chose to go out. I would even say that the mill
4igent8 would be perfectly justified, if they chose to do so, not only in not
paying the bonus, but also in decreasing the wages owing to altered con­
ditions. That was the fear in the minds of many of the mill hands. I
would like to quote from “ Commerce’ * of 16th February which I have
received to-day in which the bonus question is very clearly explained as
follows: “  The question is one of profits and goodwill and no undertaking
<jan be given.*'

The H onourable the PHESIDENT : The Honourable Member should
not stray too far from the subject-matter of the Resolution, We are not
discussing the .Bombay cotton strike now.

The H onourable M r. PHIROZE C. SETHNA: My point is, Sir, that
the Honourable Mover has quoted one solitary instance of unemployment
amongst the labouring classes and that instance was in regard to the
Bombay mill hands. I WAnt to show that the Bombay mill hands could
find ready employment if they choose^to return. I can only refer my
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Honourable friend to the telegrum which has appeared in this morning’s
papers from Bombay which says that:

** accordiug to the notice giveD by the mill owners of the mills in the city, all the* 
mills in the city opened this mornins (18th instant) and were willine to receive t h ^
operatives, bnt the latter were not*m the mood to resame and still insisted on the
annoal bonus/* .

1 hope that the Honourable Mover is now convinced, after what the Hon­
ourable Sir Arthur Froom has said and after the remarks that I have offered
to-day, that there is no unemployment amongst the mill hands in Bombay.
As my Honourable friend. Sir Dinshaw Wacha, has interjected, there is
more looting of shops by the mill hands than unemployment amongst them.
They themselves have chosen to go out on strike. There is no unemploy­
ment in Bombay. The Honourable Mover has said that there is unem­
ployment in other provinces. I am talking particularly of the Bombay
Presidency, I can say of the Bombny Presidency that not onlv is there
no unemployment there, but on the contrar>* if the honourable
Mover and those who support him, like Sir Deva Prasad Surva- 
dhikary and ' Mr. Natesan, are pleased to send over a few
thousands from their Presidencies they will find ready em- 
j loyment for them in Bombay. It is also a well known fact that in the
monsoon all our mills work short-handed, and we would welcome the pre­
sence among us not only of hundreds but of thousands of workers. There­
fore, the question of unemployment if it exists, does not affect all pro­
vinces alike, and nobody seems to realise that more than my Honourable
friend the Mover of the amendment does. For what is hig amendment?
He says that the Government of India should adopt measures **in con­
junction and in consultation with the Local Governments con­
cerned/' Consequently, it is clear in his niind that all pro­
vinces are not affected but some or he would not have used
the words “  Local Governments concerned. T h e r e f o r e  if there
be unemployment anywhere about which the Mover and his friends
are satisfied, then, as the Honourable Mr. Ley has pointed out, it is per­
fectly open to them to make representations in their own provinces to
rem ^y this state of affairs. I hold, Sir, that there is no imemployment
in the land in the sense that-we understand the word ‘ unemployment’ 
elsewhere and, as my Honourable friend the Mover has tried to make out,
but I would certainly advise hun and those who support him that, if there
is unemployment in certain provinces, they should send their unemploy*
ed over to Bombay and I am confident there will be room for many to be
taken up in its industrial concerns. In Bengal I believe unemployment is
only among the educated classes. There as well there are also many in­
dustries which would welcome the presence of more labourers from other
provinces. I  think if any of the provinces are faced with the problem of
unemplo>Tnent, the Members of those provinces should take up the matter
with their own Provincial Governments and that this is not a matter for
t̂he Central Government, as is contemplated in the Eesolution and the
amendment, i -

T he  H onourable R aja S ir  RAMPAL SINGH (United Provinces,
.Central: Non-Muhanunadan): Sir, the Resolution before the House
.naturally leads one to the question— “ is there unemployment in the
cojuntry; and if so, is it of so extensive a nature and to so appreciable an
e i^ n t as to warrant serious conslderatira of the Gov^nment and the
application of prompt remedial measures for relief?'* I  am not prepared.
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Sir, to create any nervousness or grave anxiety in the mind of the Gov­
ernment or of this House by depicting in lurid colours the conditions
vailing as far as the question of unemployment is concerned. There is some
unemployment, no doubt, but the conditions are not so grave and serioua
as the Honourable Mover would have us believe. In a vast country likd
India with an appallingly poverty-stricken population it is beyond expect­
ation, it shall remain beyond expectation from any Cjovermnent, may it be
Swaraj or a foreign Government to provide occupation in every nook and
comer of it for every individual—male or female, young or ag^ . But at
the same time, no one for a moment can question or doubt ^ a t  it is Che 
bounden duty and unshirkable obligation, which no Government worth
the name can afford to ignore, to devise measures and to provide means
and facilities not only for occupations for the people but also for their
material uplift and amelioration. It in a general belief— and 1 also share it
—that the Government have done little, ii at all, to raise the material con­
dition of the country. The general population is steeped in penury and
indescribable poverty; that that is its lot cannot be too highly exaggerated.
It is to the natural resources of the country, it is to some social customs
and pi^ctices and above all to the instinctive self>contentment of the
people and low and humble standard of living to which they still adhers
that the question of unemployment has not yet appeared in that acute forra
in which it is being faced hi the countries of the West which are rolling in
wealth. With all the statesmanship and talent that the European countries
command, with all the wealth that they enjoy, this question has baffle i
the brains and intellect of tho$e countries and it is still unsolved, and
since the end of the great war, has come to the forefront in all its nake
ness. Those are small countries and are wealthy enough to feed the popula­
tion*. If once India has to face that question in its acute form which God
iorbid, the whole fabric of society will be shattered and all tranquillity will
be lost and things would become so unmanageable that no measures would
prove efficacious in lombating it. No doubt, things are drifting towards
that direetioif and, if the Honourable Mover means to forewarn the Gov­
ernment, I am at one with him. It is high time that the Government
should direct its attention towards this problem and should nip it in the bud
before it assumes an ugly shape. Now, Sir, it is as clear as daylight
and nobody can venture to deny it, that India is very poor,— the averse
income per head of the population is barely enough to eke out one’s exist- 
em*o. It is incumbent on the Government to see how that income is to be
augmented. It is the foremost duty of the Government to see to the
economic betterment of the countrj . Unless there is material improve­
ment in the country, unless the economic condition improves, it is a sin to
set up better standards of living which the people have no means to
attain. It is a very legitimate and worthy desire of the Government to
raise the standard of Hving; it is praiseworthy to set up better standards
of existence, but, w’hen the people have no means to achieve that standard,
when they are so poor that it is impossible for them to adopt that standard,
I sav, Sir, that when their abject poverty wholly precludes them from
Teaching even the fringe of that standard, your worthy desire, your setting
up higher standards are sure to get not only frustrated but will create
discontent and stimulate unemployment in the country.

Now, Sir, we have to see what classes of people are greatly suffering for
want of employment. It is the educated classes. It is they whose ambi­
tions for better ‘living, better conditions and better material prosperity
have been excited but means are wantinj;, openings are too few, for the
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realisation and satisfaction of those ambitions. Our universities, colleges
rad sohools turn out thousands and thousands of young men who have
no avocationB to adopt but to run from door to door to seek Govermnent
service. [The Hononrablc Sir Dimhaw Wacha (Bombay: Notninated
Non-Official):*' They become Swarajists.’ *] It is but a truism to say that
Qovemment cannot provide them with service. Bemember they are the pro­
ducts of your own creation and they have expended thousands and thousands
of rupees and their best energies to reach that stage, and, having reached
that stage, they are denied the means to recoup even what they had
spent on then: education. It is the educational system that is the root
cause of unemployment at the present time. {The Honourable Sir Dinshaw
Wacha: “  Question?” ) I am not to be understood qs in the least advocating
the closing of these colleges and schools. Nothing of the kind. What
I am advocating is that the* colleges and schools should send forth men
who may be able to stand on tht'ir own legs and nut bt* setters of service
either uinler Gov eminent or j)rivato employers. They do not get education
of the proper sort which can stand them in good stead in after life and
thus unemployment is on the increust*.

My friend the Honourable Movtr has criticised the Government on
their action in dispensing with the services of certain hands for the sake of
economy and retrenchment in expenditure. 1 do not believe my friend
\vas quite serious in his observations.

Tnis HoNoruABi.K Mu. K. V. KAXGASWAMl AYYANGAli: Quite
serious.

The HoxouuABiJi K aja  S ir  KAMPAL 81NGH : No Government have a
right to ent-t‘rtain h single hand more in service than what may be needed
and 1 would nxonnnend further retrenchment if prmsible. The Honour­
able Nawab Sir Zulfiqar Ali Khan in his obser\’Htions on the Resolution
the day befort* yesterday inviti'd the attt*ntion c»f thi* landlords toi;\ards
the poverty of the KiftunH in the United Provinces and East Bengal.
Without meaning in an> way tr> controvert him I may be allowed to observe
that indebtedness and indifference towards the ])overty of the people
are now-a-da\s the fatality of the landlords, nnd the (fovernment which
prr)fes8es itself to be the chief and the biggest landlf>rd of the countr>* are
not free from that fatality.

The HoxouRAnLE Sir. MANECKJI DADABHOY : Sir, I move that the
question be now put.

The HoNorRABLE the PRESIDENT. The question is that the question
be now put. ^

The motion was adopted. *
T he HoxorriAiJLE Str NAKASIMHA SABMA : (Member, Education,

Health and Lands): Sir. T did not want to interrupt, but the charge may be
made that I have not risen to reply Mr. Natesan.

The H oxouhablk the PBESIDENT: I am sure the House wiW greatly
» deplore not having heard the Honourable Member but the motion it has

just passed has that effect. ^
Thb H onourable Mr. K. V. BANGASW Am  AYYANOAB: Have I the

riffht to reply? ^
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T he H onc û rable  th e  PHESIDENT: Not after the closure has been
oarried.

The qiiestion is:
' This Council recommends to the Governor General in Cooncil that the problem

of unemployment in India be seriouidy considered and satisfactory remedial measqres
be adopted/*

to which HD ainoiidment has been made:
That at the end of the Resolution the following words be added :

* in conjunction and consultation with the Local Governments conoerned

The question is that that amendment be made. ^
The Council divided : «

A Y E S-12 .

Abdul Karim, Maulvi. ; Hampal Singh. Raja Sir,
Ay\angav. Mr. K. V. R. : iiaza Ali, Mr.
ivaraDdikar, Mr. H. P. I Sarvadhikary, Sir D. P. ̂
Kbapat‘d<*, Mr. 8. Bastri, Bt. Uoil V. S. Srinivmsa.
Muhammad Hussain, Mr. Ali Baksh. Sinha, Mr. Sakhbir.
Natesaii. Mr. G. A. A. A. i Vedamurti, Mr. S.
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Akbar Khan, Major.
Barron, Mr. C. A.
Brisa>e. Mr. H. K.
Dadabboy, Sir Maneckji.
Ilarnam Singh, Baja Sir.
MacWatt, Major-General R. C. 
McWalters, Mr. A. C.

The motion was negatived.

Rafique, Sir Muhammad.
Ray, Raja P. N.
Sethn^, Mr. P. C.
Stow, Mr. A. M.
Wacha, Sir Dinshaw.
Zahir-ud-din, Mr.

T h e  H o n o u r a b l e  t h e  PRESIDENT: The question is that the following
Resolution be adopted:

This Council recommends to the Governor General in Council that the problem
of unemployment in India be serioualy considered and satisfactory remeditU meaaurea 
be adopted.”

The motion was negatived.

REHOi.UTION HK CHILD WELFARE MOVEMENT.
The H o n o c u a b l k  L a iji SU KH BlllfelN H A (United I'TOvinces Northern:

Non-MuEaitimadan): Sir, I beg to move that ; .
“  This Council recommends to the Governor General in Council that, in view of tlfe

great puhlio utility and IwneAoence o f the Child Welfare movement sUried by Her
KxcrUenoy the Ooiintess of Beading, he may be pleased to take steps to secure for it
generous financial help from Imperial Funds.”

Some Members might say or might think thftt this Resolution is not
of much importance and there is no reason why financial help from Imperial
Fundfi should be sought for; but if they will consider the question a little
deeply, they will find its importance. Child welfare in this country is or
has been quite neglected. We find tiie death rate of infants in this
country is not less than about 200 per thousand of infants up to the age of one



[Lala Sukhbir Sinha.] ^
year. In many of our big cities the death rate goes up to 800. 1 will
juj&t give some figures quoted by Sir Frederick Whyte at the time of the
Baby prize distribution, from which Honourable Members will come to
know the high death rate among infants. But what I want to say is this—
that when infant mortality in this country is so high and when child
welfare is b o  much neglected, how can we expect strong and healthy
men or women for work in this country? Our nation depends upon the
welfare of our children. If we have strong, well fed, well clad, well trained
and well educated children, we shall rise in all respects, as regards political,
social and religious movements and developments; but if our children are
weak, miserable, how can you expect to have strong minds and brains in 
them ? To tackle tliis question^ the first step ^ken  was by Lady
Chelmsford. She started a Child Welfare League, and the object was to
take care of children. In addition to that the Countess of Beading has
started a Baby Week for the welfare of babies. Those Honourable
Members, who were prt^seot at the prise distribution at Delhi a few days
ago by Lady Beading, might have seen with their own eyes how many ladies
were there with young babies in their arms. We were all struck by the
interest that w'as taken in the show and the number of interested gentle­
men and ladies we saw at that show. In the stirring speech made on
that day by Sir Frederick, he gave us the following figures. In Bengal
in 1921 out of every 1 ,(XX) babies bom 2*W died before they \vere 12 montiis
old. In Calcutta itself the position is worse for out of oYery 1,000 babies
380 died. Other eitit̂ s are even worse than Calcutta as, for instance, Poona,
where out of every 1,000 babies 876 died. In Bombay city out of every
1,000 babies 667 died. For Cawnpore the figiure was 580. But, though
the Calcutta figure is loss than that of Bombay, it is four times more
than that of London city.

From all these figures you will see the abnormal high rate of mortality
among babies in India. If we take the average figures, we find that not
less that 20 lakhs of infants die in this countrj’ every year, and the death
rate of children is not less than 197 per thousand. In England it is only
77 and efforts are being made there to reduce even that number. Now,
from all these figures and facts, no one can deny that child welfare in this
country has been very much neglected; and there are many reasons for
tbat̂ —Ignorance, poverty, insanitai '̂ environments and some social customs,
have much to do \̂ nth this calamitous result. First, ignorance. Very
little is kno^*n at present about the upkeep of babies and children in this
country. Education and demonstration are required. For that purpose, I
think Lady Beading deserves our best thanks and gratitude for starting the
Baby League. In the whole country Baby Week w’as observed, when
thousands of women gathered together with their babies, prizes were
distributed to such of tliem as were found better than the rest, and much
interest generally has been ci^eated throughout the length and breadth of
the country among ladies to bring up their babies in better conditimia.
The second point is poverty. There is no doubt that poverty is prevalent
ill the country. We have discussed this question in this House recently.
Many of us have admitted that there is poverty in the country and thu
poverty has a great deal to do with the question of the death rate among
babies. For instance, if the mothers are not properly fed they cannot give
sufficient milk to their infants. There is a great gcareity 6t milk in this
coimtrv. It has been admitted even by jc^dala. The late Inspector
General of Civil Hospitals admitted in <me of bis reports thai the gieat
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cUatli rate auiong infants and children in the 'United Provinoes is due
more to want of milk than to apy other eau»e. Th«n on account of poverty
people cannot give sufficient clothing to their infants. They cannot keep
their houses as sanitary as tliey ought to be, and, therefore, poverty is
the root of all the evils. Tliere is no question about that. But any how
wo have to tackle this question. The third point is insanitary environment
hll round houses in cities ;ind towns. Now what we find from these figures
IS that in the villages and the countryside the death rate is not so high
as it is in the big cities and towns in India. Why is that so? It is
because the municipal coi*porations or municipal bodies take care of public
streets and public places and so on but they pay no attention at all to
private houses. They sa y  that tht̂  owners of houses are responsible
for the sanitation of ilieir houses, the municipal boards and cor­
porations have nothing to do witli it. I have been chairman
of a municipality for ten years and I know as a niatter of fact that muni­
cipal bodies and municipal corporations do not take care of private houses
and private sanitatiou. Wlien people are poor, when they cannot afford to
iiave better ventilatif)n, better drains and better cleaning of their houses,
it is the duty frf municipal bodies to look after them. I have seen certain
houses through which the drains of other houses pass and they could, be
diverted very easily to other sites. But the municipality said “  No, it is
a private concern. The man affected should go to the Civil Court and have
the drain diverted. The municipality has nothing to do with it. . . . .

The H onouuable Mu. Ct. A. NATESAN: I rise to a point of order.
Sir. I think the Honourable Member is entirely irrelevant when he refers
to working of munioipaUties. I think his sta t^ en t is al^o mistaken, but
I shall speak about this later.

Tub H oxoitrable the PRESIDENT: I do not quite see anjr point oi
order, except on the point ot irrelevancy. I see n o t in g  iirelevant.

Tuk H onourable L ala SU KH Blli SIN H A: 1 think it is not irrelevant
because the* question can be dealt with by municipalities better than by
private people themselves.

♦
Then there are certain social questions with which I do not want to deal

here, for instancre, early marriages and so on. These also have somet4iing
to do with the high infantile mortality, ‘but these can be dealt ^^h later
when the time comes for them. I am glad to say that the custom of early
marriage is now gradually dying out and that marriages are taking place now
iimong boys and girls at a later age.

Now, Sir, my only object in bringing forward this motion before this
House is to help the Government with our suggestions and advice and co­
operation. If we admit that the question is of importance, that it is a
national one and that it is our duty and responsibility to look after the
children and reduce child mortaUty and infant mort^ty, I think it is right
to come fon^'ard and help the Government in this House and elsewhere as
far as possible with advice and suggestions. I know that many of my
Honourable friends here will be able to put forward their useful sugges­
tions on this subject. Lady Beading has made  ̂ start only to see how
the people take to it. When Government find that the people are ready
to take it up in right earnest, then I think much better results will follow
and tbe mortality among infants and children will fall and the ^untrj
be benefited. With this view I«have brought forward my Besolution be­
fore this Counoil.

%
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Afl regards medical relief and stmitation, I know that every Provinci-il

(^veminent is taking this question up and the Ministers will give atten­
tion to it and will pay money also. But what 1 find is that, until such
movotnents are financed by the (iovemment of India also and are brought
to the notice of the Local Governments prominently, very little will bo
done. Some Provincial (jovemraents may take it up and some may n o i; 
but, when they coiiio to know th«t it is an all-India question and that
the Council of State and others are in favour of it, it will have a great
effect upon them. I do not say how much financial help should be
^ven; I am simply drawing the attention of the (rovemor General to give
finaneial help from Imperial funds as far as may be possible. Tliere- 
fore, Sir, as all Members are well awaire of the national importance of
the question, I expect that they will l>e pleased to put forward their views
on the subject ^̂’ith view to help Government with their advice un<l 
I hope that the Government will be able to accept the Bosolution as it
stands.

T h e  HoxorRABLB xM ajor G eneral  li, C. MacWATT (Director General,
Indian Medical Service*): Sir, the liesolution of the Honourable Member
appears to  me to have come at a most opportune time. I find that an
English paper has made an attack on the movement. It use-s the follow­
ing worcis:

Thn difticultirs <>f tlie Indian Authorities aw tiometimes greatly increased by
kt/discTeei fiifwiiiesK of well-meaning philanthropic l)usT)>odies. Brasn hand attempts at
refarm and baby hhows 4>f tbe type which amuse IIk* We. t̂ shfmld not be tried iti the
East.”

The paper suggests that the Haby Week movement should be dropped.
I think, after the ^ a t  success which the Baby Week haa achieved
throughout India and in Delhi, a remark of this nature from an Englisli
paper is very much uncalled for. The success of the show'̂  has snrpasse I 
all the expectations of Her Plxcellency the Countess of Beading to whoie
enthusiasm as well as that of the workers the success is due. The resuit
is diat the public is fired with enthusiasm, a fire which requires fuel to
{eed it in tbe shape of continued organised assistance and activity, which
necessitates expenditure of montn. The Baby Week recently held has
taught ftiti workers imd the public in general much that will be of value
to &em in their futiu-e efforts. I  expressed the hope that the Baby WeeJc
would be an annual fi»stival to serve as mile-stones on the forward march
of progress. Aristotle has well remarked that the fati* of Empires depends
on the education of the youth; but we must go further back, to the
origin of the youth of the Empire, namely, the j>arents and infants; be- 
e.',use the fortune of Empires should be entrusted to a strong and vigorous
youth who an̂  fit and capable of receiving and assimilating education.
It is the right of ever̂  ̂ in^mt that the best possible should be done for
it physically and mentally by the parents anrl by those interested in
social reform and by the State. It behoves every one to lend his aid in 
any way he can in dispelling the eJouds of ignorance, superstition and
poverty and to make life as bright and worth living as it can be made
for one and oil and well equipped for the battle of existence, even
tliough the battle may not always be to the strong. Baby Week and
b«^y welfare are a missionary enterprise with great potentialities for
good; and all India—both Europeans arti Indians-^we Jler Excellenoy
the Countess of Reading a deep  ̂ debt of gratitude for the impetus she
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lias given to the movement. TJie torch lias been Hghted and we should
Aee to it tha^ it ig kept burning brightly to illuniine the pathway of the
babies of India. For all India, two Hum& of Bs. 10,000 each, or a totsl
of Uft. 2( (̂K)0, f>ne from the Red Cross Fund and one from the Lady
ChelmBford League, were guaranteed. Every Province and State arrang­
ed its Baby Week. But the Central Office wag inundated with
applications for advice and assistance from the various local centreg.
These appeals were in some small way an indication of the enthusiasm
with which the scheme had been received. But the clerical staff of the
Lady Chelmsford League and of the Red Cross at headquarters, who
undertook gratis the duties of organizing and guiding, were grossly over-

,A>orkiHi. and tlie office work, which, it is anticipated will increase, cannot
be carried out in future by the»e agencies. A permanent Secretary and
a permanent clerical staff will become an uiigent necessity. I would like
to mention in passing that this Baby Week, it seemed to me, was a gre*vt 
binding influenct*, because all classes co-operators, non*co-operators,
8\varajists or whatever each body culls itself, co-operated whole-heartedly
in nmking the Haby \Veek a success. For the activities of the* Central
Office we shall require an annual income of say, Rs. *50,000 for running
the framework, providing propaganda, pamphlets, exhibits, postetB,
pictures, bf>oks, magic lanterns, etc.—comparatively a very small figure.
I shfuild like to give a few figures which I trust will not weary the patience
of the Housi*. According to the Annual Report of the Chief Medical
Officer of the Ministry of Health for England for 1922, for the quin- 
qiiemiiiiin H)16— 1922 tlit‘ death rati‘ for Infants under one year of age
was |>er In England there was no fall in inlant mortality of
about 150 per 1,00(J between 1841 and 1900. Since the latter date the
fall has been large, progressive and continuous, until in 1922 it was
reduced to 77 per 1,(K)0. Comparison %vith the death rate of infants in
India from 190 per thousand in some localities to 600 and over in others
gives one furiously to think. The commencement of the decline in Infant
mortality in England synchronises fairly well \̂ ith the improvements in
the general education of the people. In India education is making strides,
but progress in hygiene, social and material, and child welfare sliould
advance pari passu. In England a large proportion of the fall in infant
mortality in the past five years has been due to the various activities c f
the Mat(‘rnity and Child Welfare Scheme. At present in England the
number of Infant Welfare Centres is 1,946, of which 465 are under County
Councils, 788 are under local sanitary  ̂ authorities and 698 are voluntary.
W’e have much leeway to make up in India, and it remains to be con­
sidered from what source the money should be got. We have estimated
u sum of Bs. 50,00r), but this is merely approximate and the amount
required might be less or even a little more.

Tiik H onoukable  M ajor N aw âb MOHAMED AKBAR KHAN (North­
west Frontier Province: Nominated Non-Official): Sir, I fail to understand
the object of the Honourable Mover of this Resolution when he asks for fin­
ancial help from the Imperial Government, knowing as he does, the amount
of poverty and distress prevailing: in the country. May I ask. Sir, if the re­
quest of the Honourable Mover is complied with, will it not mean additional
taxation on the country? It is well known to the House that all the babies
have parents, and cannot these parents look after the nourishment of their
own babies? Sir, only just a few minutes ago we were discussing the question
of adopting refnediai measures*for unemployment, and now my Honourable
friend from the United Provinces brings forw’ard a Resolution asking for
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[Major Nawab Mohamed Akbar Khan.]
financial help far babies of his province. 1 ask the Honourable Mover
io  say w hetW  the country has got enough resources to meet his require­
ments. I  for olie do not think that the present financial ponditiom of the
country would admit of such a propositicMi being ccmsidered. If the babies
.of his province are not looked after . . . .

The H oxouuable L ala SU KH BIK SINHA: No, no, I am not talking
of babies of my own province, but the babies are neglected in all the
provinces.

Thb H onourable M ajor N aw a b  MOHAMED AKBAR KHAN : I admit
that. But if the babies in his ijrovince are not properly looked after,
why should people of the North, especially of the Punjab and the North
West Frontier, where the parents are well able to take care of their own
.children, be made to pay for the neglect of the parents of other provinces . . .

Thb H onourablb LAiJi 8UKHB1K SINHA: Why should you pay?
T he H onourable M ajor N a w ab  MOHAMED AKBAli K H AN : It

rseems to me. Sir, that the question is absolutely a provincial one, because
I  do not think that Members from the other provinces have ever complained
on this sccare. I would advise my Honourable friend to approach the big
landowners, taluqdars and the commercial people of his province and appeal
to them, and 1 do not think tliey will not respond to him in his phflan- 
tbropic object. "

T he H okourablk L ala SUKHBIH SINHA: Is not Government also
a  landlord?

The  H onourable M ajor X awab  MOHAMED AKBAE K H AN : Yes,
hut in this case it seems to be purely a provincial question, because we in
the Punjab and in the North-West Frontier Province can look after our own
children but the United Provinces ])erhaps are unable to do so. Well, if
the parents of the I nited Provinces of Agra and Oudh are unable to look
after babies, 1 would advise the Honourable Member to cut his coat accord­
ing to the cloth, and the Honourable Mover of the llesolution should not
expect the other provinces to pay for the nourishment of the babies of his
province. 1 would not miud if ihv Govemiiiunt extends help to
the Honourable Member in this matter, but it should not entail
any fr€»sh taxation on the other proviiici'H, because my province
is a very poor prt)vinee and we are already heavily taxed, and I
do not think that ttie people of my province would be willing to be again
taxed to satisfy the whims of the Honourable Member from the United
Provinces in this matter. I would repeat again that I huve no objection
to financial help being extended by the Govenunent of India j)rovided it
does not throw any a^itional taxation on the other provinces. I beg to
submit to this House that the idea of fresh taxation will not appeal in any
way to ray province. And when I express these views, I Iiave my finger on
the pulse of the population of the North-West Frontier Province.

With these remarks, Sir, I am sorry to say that I cannot support the
Resolution brought in by my Honourable^ friend the Member for the United
Provmces of Agra and Oudh.

Tra HowocBABtB THE PRESIDENT; I see there are several Honour- 
aMe Members prepared to speak. Ts the Hohourable Member prepared to 
take the rest of the debate to-morrow?
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The H onourable S ir NARASIMHA SARMA : I have no objeotioii.

T ub H onodrablb the PKESIDENT : Has the Honourable the Mover
any objeotioQ?

The H onourable L ai^  SUKHBIR SINHA: If the matter could be
Bottled to-day I should be thankful, as 1 have to go back to Muzaffamagar.

The Honourable Mr . G. A. NATESAN (Madras: Nommated Non-
0£&cial): Sir, no useful purpose will be served by prolonging the dis­
cussion. I do not think there is any difference of opinion regarding the
meritK of the case that the Honourable Lala Sukhbir Sinha has made.
But 1 understood from his proposition, if I did not misunderstand the terms- 
of it, that his object is to secure generous financial help for the Child Wel­
fare movement. I understand from that that the Imperial Government
is requested to make a grant, more or less as a mark of appreciation of
this movement and as ejcpressing its convictioti that it is a national concern.
But I was somewhat surprised to hear the remarks of my Honotirable
friend opposite (Major General Mac Watt) that his object m supporting ihe
Resolution was more or less to make a demand for a sum of Rs. 60,(KX) for
keei>ing the establishment going for the movement which has been started
under the auspices of the Countess of Reading. This proposal does not
commend itself to me. It seems to me a sum of Rs. 60,000 for more or
less (3rganisin^ nnd cnrr>*iiig on the work of a central organisation like
this is very small when one remembers the movement is one started by
Countess of Reading, and tht*re are people, not only in the Province of
Delhi, but in other Provinces near to it, who could very well mtmage to
give some regular contributions for keeping this organisation going. And
I do hope it is the intention of the Honourable Mover to induce the Gk>vem- 
ment to give some contribution to this Child Welfare movement to make
ihe (ithiT Provinces understand that the Central Government views this more
or less as a question of national importance. Having said this much, I must
lake exception to the remarks of the Honourable Lala Sukhbir Sinha w'hen he
launched on a diatribe aj^ainst the administration of municipal corporations.
He seems to have been very unhappy in his career as chairman of his muni­
cipality. I may say I have been for years connected with the Corporation
of the City of Madras and I have very pleasant recollections of it. Let me
tell him and the House, in the first instance, that it is some years since
we have organised, and organised very successfully indeed, a Child Welfare
movement. We have at the head of the movement a distinguished lady
doctor; we have superintendents, nurses and midwives, and we are fi*om 
day to day, consistently with our finances, trying to improve and extend
child welfare centres, and it is because we have not enough funds to carrj’
on that work on an improved scale as we would like, that we feel we are
handicapped. If, for instance a proposition like this is carried, I take it
the Imperial Government will generously and equitably distribute a share
to all Provinces that claim it, and that the Corporation of Madras, at least
through its Government, will be given a good share because we are not going
to experiment on this; we have successfully worked it. We have started
an organisation and worked it successfully, and our claim for financial help
I think stands on a better footing than others. I  would also remind the
Honourable Lala Sukhbir Sinha that he is not just to municipal corpora­
tions, which are, after all, managed by our own people, when he says they
i;re not interested in sanitation. (The Honourable Lala Sukhbir Sinha:

OUlIiD WBLFAKK MOVEMENT. 207
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“  Private Houses 1 think every well urganiBed municipality is ex- 
l r̂ected ^  supply good lighting, good sanitation and good water supply. If
the Honourable Member has in view ti large number of snuJl bouses in
one big compound owned by landlords who Hccej)t municipal resources for
improving the sanitation and water supply of those particular places, 1 can
only fwiy the municipality is perfectly justified. This is a problem with
which we are constantly confronted. There are landlords who are owners
of several small houses within one boundary wall. That is to say, 100 small
houses in one compound or one place. They will not hx>k to the sanitation
of the place, and in some cases they have actually refused to extend
water supply or even to build latrines for sanitary purposes. My own
municipality compelled some of those householders or landlords to under­
take all these, elementary requirements. If my Honourable friend refers
to things like that, I can only say that his sympathy is given to a class
which do not deserve it.

With regard to the Child Welfare movement I have only to reuiind
him again that, so far as the corporations are cojicenuMl, \^hatever mny he
true of other corporations, so far as the Madras Corporation is concerned,
it has started and is to-day working a \&ry good Child Welfare movement.
I have in my capatfsity as a municipal councillor paid surprise visits to these
centres and found they were doing really tjihcient work. With these
remarks I give my support to the liesolution, but I do hope he does not
think unkindly of municipal corpondions.

(At this stage the Chair was taken by the liight Honourable Srinivasa
l^astri.)

T he  H oxourablb  8 ir NAHASIMHA 8AKMA (Member, Education,
Health and Lands): May 1 put the suggestion that, if the Honourable 8ir
Deva Prasad 8arvadhikar>  ̂ moves his amendment, I ex>uld reply to both
propositions instead of making two speeches? *

T he H onourable  D r . S ir DEVA PliASAD SAHVADHIKARY (West
Bengal: Xon-Muhammadan): 1 thought. Sir. the provincial bogey, which
has an uncanny method of stalking out in season and out of season Tvith 
regard to anytliing with an ultra-central aspect that is brought up here, would
have appeared this afternoon in the usual shape and in not the p>u*ticular
North-W’est Frontier shape to which w e have bt en treated. My gallant friend
opposite (the Honourable Major Nawab Moliamed Akbar Khan), who has
unfortunately left, described his Province to be poor. T do not think it
can be at all poor if all the babies there can be adequately taken care of.
My Honourable friend General MacWatt quoted Aristotle and the Honour­
able Major 8 remarks ctme apposite after that. This Spartan treatment
which the North-West Frontier Province keep in store for their babies
certainly has admirable results, as illustrated by the individual who has
objected to “  other peoples’ babies being thought of because their own are
well looked after.

The object of the amendment which I formally move, namely, to add
at the end of the BesolutioD the following words:—  "

“  with a view of securing better milk nnpply and other oeceftsarieft for babies,”

Is to support the principles of the proposition now before the House and
to widen Hi « c ^  m way tlia* it widcoiBff, .and restrict it«
ucope witb regard to certain oihejj a«pectg. I do not know whether mv
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Honourable friend representing tlie Finance Departnnent, h week before
the Budget tiikes its final Hhape, wUl be able to recast it wo much ae to give
more than a blet»sing, if he is inclined to give it for the purpose that this
lief^olution has in view; 1 do not know whether it will be fair or right to
take Major-General MacW^^tt'ft benediction as the Oovermnent pronounce­
ment on the subject, and we shall anxiously await what the watchdog of
the Finance Department has to say in the matter. '

Sir, it is impossible to deny that the movement, inaugurated by Lady
Chelmsford and very energetically token up and continued by Her Excel­
lency Lady Beading, which has covered the whole of the country, has done
exceeding good work, and I think it is up to us to recognise that good work
by giving it what support and help we can. The movement has spread in
all the provinces. The wives of all Provincial Governors— 1 know parti­
cularly of the work of Lady Lytton ra Bengal— ĥave been mtensely
interested and they have whole-heartedly identified themselves with this
«?ood work- District exhibitions, sub-divisional exhibitions, demonstrations
in the smaller townships, even in vill^es, have been held in Bengal; and it
was only yesterday or the day l>efore that Tifidy Lytton opened one of the
maternity hospitals in Calcutta which I think my friend the Honourable
Mr. Natesan might like to go and see on his way back to Madras in order
to be able to be ftcquainted with it before he speaks of the good work that
Madras is doing in this dire-ction. T do not envy Madras*— never did so.
T am very glad to hear that Madras is doing poofi tsork, but other provinces
are also doing g(X)d work, though possibly not to the Madras extent.

The H onolr.kblk Ma.iou X awab MAHOMED AKBAE KH AN : No,
not all provinces.

The H o n o u r a b l e  Da. Sni DEVA PliASAD SAKVADHTKARY: Just
so. Perhaps there is more scope for some work in the gaUant Major's province
in spite of the happy and flourishing babies that my Honourable friend has
so effectively trotted out this afternoon. But I think we must tackle the
question in its very foundations. To have Ba^y Weeks, exhibitions and
prizes for patent milk and feeders and paraphernalia of that kind, is all
very well in Imperial eities or Provincial C’apitals or even in district towns.
Mothers come and enjoy the show and are very interested, as my Honour­
able friend the Mover has said. But Indian mothers hardly need to
roused to take an interest in their babies. There, Sir, I think he has
misjudged his own countrywomen, and I am surprised to hear a good Hindu
like him saying that ver>' little is known about baby welfare in India. I
certainly claim, on behalf of Hindu India, that he is wrong. I believe I
am also right in claiming that on behalf of Muhammadan India.

The H onourable Saiyid RAZA AIJ : But not on scientific lines.

The H onourable L ala SUKHBIR SINHA : Not in present-day India.

The H onourable D r. S ir DEVA PRASAD SARVADHIKARY: Present
day India which is neither fish, fleah,. fowl nor good red-herring may have
defects from many points of view! Let it be corrected. But the Indian
mother knows her duty if not her work. My Honourable friend has
suggested that this should be an annual festival. The Honourable Lala
Sukhbir Sinhu knows or ought to know that the worship of the goddess
Sheati is an annual festival in all Bengali homes. Care of the baby and
the mother and all that appei^ains to motherhood is the most anxious
concern of tlie household— n̂ot merely ^fter the birth of the baby but long
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[Dr. Sir Deva J rasad Sarvadbikary.]
before. Want of resources or want of organisation is the real trouble. We
have fullen on evil timed and evil tongues and have to put up with a neat
deal: But what about the root eaiises of this high infant mortality? We have
abowB and sbMnianas and banners and leaflets and other propaganda work.
1 dp not say it has not its p rc^ r place. On the other hand 1 think it can
do good work and has been doitig good w'ork, and I do not grudge the
expenses involved by thi t̂ propaganda work, because there are certain
classes of people that can be appealed to by media like that and that alone.
But when the mother goes to the show and enjoys the exhibition and comes
back to her poverty-s&cken home, where ih&re is no milk nor linen not
food and she and her children have neither shelter nor wf^rmth, how is that
ejdubition or that propaganda work going to help her? That is why you
have got to dig down to & e root of the subject and see that baby necessaries
are also provided. Unless that is done, the work that has been so auspici­
ously begun will be half done, badly done and worse than badly done. That
is why, Sir, I  suggest that we should indicat-e the directions in which the
movement for baby welfare should expand from more to more and we ask
th|kt sufficient provision may be made, so that better milk supply and supply
of other baby necessaries may be ensured. That is a large order, I shaft
probably be told by the Honourable Sir Narasimha Sarma. It is to some
extent— în fact to a largt̂  extent— a provincial question in many of its
aspects. But what we art‘ wanting here is to a^k the gt*nera1 benediction
and blessing of Government to this movement which will co-ordinate it all
over the country. We want to have an indication as the Honourable Mr.
Natesan has pointed out, that the Government of India is in entire sympathy
wnth the movement and vriW do all it can to help the Provincial Govern­
ments in ensuring what I aim at, and thnt is much more* than propaganda
and exhibition work, namely, better ?»upply of milk and other necessaries
of life for baby preservation. I do not want to take up any more time of
the House, Sir, at this hour of the day, but I trust that if Government
sees its way to mnking any contribution towards the object we have in view,
the (*ouiribution will have f>een weil and worthily made.

The R ight H onourabm SRINIVASA SASTRI. To the Resolution
under discussion it has been moved by way of amendment that the following
words be added : ^

“  with a view of secnring better milk supply and other ni>«eiiAaries for habies.*'

That Resolution and that amendment are under discussion.

Thb H onouhable Sm NARASIMHA SARMA (Member for Education,
Health and Lands): Sir, the Honourable Sir Deva Prasad Sarvadhikary
asked the Government of India to give a general blessing and I do not think
it is possible for the Government to give a general blessing in more eloquent
terms than has been given by the Honourable Major General MacWatt.
Speaking on behalf of the Department over which I have the honour to
preside, the Government are very grateful to Her Excellency Lady Reading
for giving the country a lead in this matter. They have realised and do
realise the very great importance that the country in general, snd the Gov­
ernment in particular, ought to attach to a movement of this description
directed to prevent infant mortality, to prevent distress of any description
whatsoever and to safeguard the proper deve]opment of the future manhood
and womanhood of In^a. Thw realise the importance of the milk supply
to which the Honolirable Sir Deva#Prasad Sarvadhikary alluded. Efforts
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are being made by them, in so far as such efforts are within their province,
to help the l^ocal OovemmentB in increasing the milk supply, especially
in towns. 1 am glad that public attention is being drawn to the subject
and to the figures w'hich are a serious blot on municipal administration,
i  feel that, if public attention's drawn to the great infantile mortality
which prevails in our large populous and rich cities, great good wiU be
done. The Government are dlrectipg research into the pr^lem  of an
increased milk yield which will receive their best attention; they have
taken over from the military administration dairy farms and they are
developing their agricultural courses in order to give training to young
students m dairy farming, and they are doing ail that they can in the
direction of improving the milk yield a ^  increasing the pasturage and
fodder supply which are needed for a proper solution of this problem. We
hope that the public also will take a more real and genuine interest in
the subject, form companies and seek the help of Government if land
has to be acquired and push on ahead to a solution of this problem, which
is such a sore problem, especially in cities. I am glad that the City of
Bombay is taking up the solution of this question. I went to Calcutta more
than once and sent my expert to^ee if anything can be done; but so far no
efforts seem to have been put forward by the people to take up this
question in real earnest. I hope greater success will attend the depart­
ments' efforts in future.

While saying so much for the general attitude of Government, you
will naturally say Well, the Government are always ready with their
fiympathy and w*ith their general blessing; but we want hard cash.”  I
wish it were possible for me as spokesman of the Government to comply
with the wishes of the Honourable Sir Deva Prasad Sarvadhikar^' and
the Honourable Lala Sukhbir Sinha. But I regret that the functions
which have been assigned under the reforms to the Central Government
preclude them from extending any support, generous or otherwise, in this
direction. Public health administration and medical administration have
been included under the head of Provincial subjects. 1 have scanned the
list once affain to see if by any stretch of meaning I could bring this
subject under the head of Central subjects. Our Devolution Buies pre> 
elude us from utilising any Central funds whatsoever for the purposes
which have been described as Provincial subjects, and therefore the Govern­
ment deeply regret that, however much they may wish to help Local
Governments in this direction, they are unable to do so. But I hope that
this chilling cold reply on behalf of Government would only induce Honour­
able Memt^rs, both here and elsewhere, and the general public, to increase
their efforts for the purpose of meeting the expense of the central organi­
sation to which my Honourable friend, the Director General, has drawn
public attention to-day in his speech, and also to assist̂  the Local Govern­
ments and to redouble their efforts, especially in the urban areas. I am
glad that my Honourable friend, Major Nawab Akbar Khan, has come
to the rescue of the Government in taking a correct view of the financial
position of the Centrfll Government and, on further consideration, I am
sure that all Honourable Members will sympathise with the Government
in their inability to utilise Central funds even if such could be forthcoming.
Unfortunately, "as Honourable Members know, our finances are in such a 
position that we are at present unable to devote any funds, even assuming
that the rules permit us to do sq.

I have only one further point to makc  ̂ The Honourable Nawab should
not be over confident in^regard to his province; although his province is

 ̂ c
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decidedly better than maDy other provinces, still it records an infant
mortality rate of 196 per thousand, and therefore efforts have to be put
forward in the North-West Frontier Province as well as elsewhere for the
purpose of remedying this evil, and 1  am sure the stout hearts and the
ready organising capacity of the frontier people would be equal to the
situation. 1 do not think, Sir, there is any justification for my keeping
you from your lunch any more.

The H o k o u r a b le  L a la  BUKHBIR SINHA: Sir, in the first place 1 
agree to the amendment proposed by my Honourable friend, Sir Deva
I^asad Sarvadhikarv. I  want to say a word about whaĵ  has been said by
my Honourable and gallant friend, Navrab Afebar Khan. He says that a
little ccmtribution from the Central Government would result in fresh
taxation. I do not know how far he h  correct. The income of the
(Tovemment of Ii\dia is not less than 180 crores. and out of that, if n few
thousand rupees are spent on this subject, w o u k I it mean fresh taxation?
i  fVut this question to him. That this little demand for expenditure on
H national object will mean fresh taxation is rather a giirprise io me. That
would mean that no suggestions should be made to the Government,
Cental or Provincial, for expenditure on a new object, for fear of new
taxation. We have got plenty of income. What is required is proper
distribution of the resources. We do not want fresh taxation, we do not
want fresh monev for these small things. The Hononrable Nawab says
that the mortality of babies is greater in the United Provinces than in
his own province and therefore I put forward this proposition. That is
not the case. The Honourable Sir Narasimha Sarrna has pointed out that
in his province also the mortality is not less than 195 per thousand. That
ih four times more than that of England.

I am verĵ  glad to know from niy friend, Mr. Natesan, that the Madras
Corporation is doing good work and 1 iippreciatc his work and that of his
Corporation, and I wish the other corj^rations and municipal bodies
follow the example set b\ them. But it does not follow that, if his
corporation is doing good work, others are also doing the same. My object
was to point out that those who are not doing good work must do that
work. Dr. Sarvadhikarv referred to poverty. I quite agree with him that
poverty is the root of all evils. If people are better fed and better clothed,
everytting can be set right. But on account of poverty the people are not
getting sufiicient food; they cannot feed their infants and children properly; 
there is a gr^at lack of milk for want of cattle and so oa; and therefore
poverty has a great deal to do with this calamity; and I  quite agree with him
when he says that the Western system of the upkeep of children and babies
should not be introduced into this countiy wholesale. Of course, I  say
that scientific methods should be adopted, but simpler and cheaper methods
should be adopted so that people may bear the expenses. If expensive
methods are adopted, perale will not be abl^ to go in for them, and there­
fore I do a^ee with my Honourable friend, Sir Deva Prasad Sarvadhikary,
that scientific methods should be adopted that are cheap and simple.

There is one more point, Sir. When tjie Honourable Major Nawab
Akbar Khan*s province is working at a loss, why should the Government
of India pay for that loss? If this princi{>1e is to be accepted that every
province should contribute for ite^lf, and his province is sufficiently rich
enough why should he ask the Government of Indi^ to relieve his province?
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With these few remarks, Sir, I ask the House to accept the Besolution
AS atnended by the Honourable Sir Deva Prasad Sarvadh^ary.

T h b  B ig h t  H o n o u r a b l e  SBINIVASA SASTBI: The Besolution before
the House is:

“ Thig Council recommends to the Governor General in Cooncil that, in view of 
the ^6at pnblic utility and beneficence of the Child Welfare movement itaried by 
Her Uxcellency the Countess of Beading, he mAy be pleased to take steps to secure
for it generous financial help from Imperial funds/’

Since which an amendment has been moved in these terms:
That at the end of the Resolution the following words be added, namely, * with

a view of seouring better milk supply and other necessaries for babies

The question is that those words be added.
The motion was adopted.
I will now put the Besolution as amended which will run as follows:

** This Council recommends to the Governor General in Council that, in view of 
the fl^At public utility and boiieficence of the Child Welfare movement started by 
Her Excellency the Countess of Reading, he may be pleased to take stgps to secure for it 
generous financial help from Imperial funds witA a view of stcurlng htiitr milk supply 
<ind other ne.ce^mrien for babies,'*

The Council divided:

Abdul Karim, Maulvi.
Av\’angar, Mr. K. V. R.
Karandikar, Mr. R. P.
Nates»n, Mr. G. A. A. A.

AYE& -8.
Ray, Raja P. N.
Sarvadhiicary, Sir D. P.
Sinha, Lala Sukhbir.
Vedamurl). Mr. S.

NOES-12.
Akbai' Khan, Major Nawab.
Briscoe, Mr. H. K.
MacWatt. Major-General R. C. 
McWatters, Mr. A. C.
Misra, Pandit Shyam Bihari.
Rafique, Sir Muhamioiad.

The motion was negatived.

Sarma, Sir Narasimha.
Sethna, Mr. P. C.
Shafi, Dr. Mian Sir Muhammad.
Shepherd, Mr. W. C.
Singh, Sirdar Charanjit.
Stow, Mr. A. M.

The Council’ adjourned till Eleven of the Clock on Thursday, the 21st
Februarj% 1924.




